GOVERNMENT OF INDIA
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY

RAJYA SABHA
UNSTARRED QUESTION NO. 1180
TO BE ANSWERED ON 28TH DECEMBER, 2017

Schools for mentally challenged divyang students


1180. SHRIMATI JAYA BACHCHAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to sanction/open new schools for special/mentally challenged divyang students and if so, the details thereof;

(b) the number of such schools at present, State/Union Territory-wise;

(c) whether Government is considering to fix some quota for admission of such children in schools and if so, the details thereof; and

(d) whether Government proposes facilities or aid to such students to help in getting education in easy way and if so, the details thereof?


ANSWER
MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI UPENDRA KUSHWAHA)


(a) & (b): No, Sir. There is no provision in the Ministry of Human Resource Development to sanction/open new schools for special/mentally challenged divyang students.

However, under the Centrally Sponsored Scheme of Sarva Shiksha Abhiyan (SSA), focus is on providing inclusive education to children with special needs (CWSN) in a neighbourhood elementary school, wherein children with and without disabilities participate and learn together in the same class.

Similarly under Rashtriya Madhyamik Shiksha Abhiyan (RMSA), the scheme of Inclusive Education of Disabled at Secondary Stage (IEDSS) is implemented to enable all students with disabilities an opportunity to complete four years of secondary schooling in an inclusive and enabled environment.
Ministry of Social Justice & Empowerment, Department of Empowerment of Persons with Disabilities is implementing a scheme namely Deendayal Disabled Rehabilitation Scheme (DDRS) under which grant-in-aid is provided to Non-Governmental Organizations for running special schools after functioning for a minimum period of 2 years. It does not provide funds for opening of special schools or any other project under DDRS. The number of special schools being assisted by Department of Empowerment of Persons with Disabilities is 371. State-UT/wise details are at Annexure.

(c): As per Right of Children to Free and Compulsory Education (RTE) Amendment Act, 2012, children with disability have been included in the 25% admission quota given to disadvantaged children in private schools in consonance with Section 12(1)(c) of the RTE Act. The act is an enabling legislation and does not restrict access to children with disability to neighbourhood schools within 25% reservation alone. 

(d): Section 17 of the Rights of Persons with Disabilities Act, 2016 mandates Government and the local authorities to provide the following to children with disabilities:—
 
(i) Books, other learning materials and appropriate assistive devices to students with benchmark disabilities free of cost up to the age of eighteen years; (ii) to provide scholarships in appropriate cases to students with benchmark disability; (iii) to make suitable modifications in the curriculum and examination system to meet the needs of students with disabilities such as extra time for completion of examination paper, facility of scribe, exemption from second and third language courses.

SSA provides Rs. 3000/- per child per annum for the interventions related to education of CWSN. The major interventions under SSA are provision of free aids and appliances, transport, escort support, appointment of resource teachers, therapeutical support and barrier free access etc. 

Under IEDSS scheme, central assistance is provided for student oriented assistance @ ₹ 3000/- per child per annum, besides support for engagement of special teachers, equipping resource room, making school barrier free, orientation of parents, administrators, educationists etc.	 

******

ANNEXURE

ANNEXURE REFERRED TO IN REPLY TO PARTS (a) to (b) OF RAJYA SABHA UNSTARRED QUESTION NO. 1180, ASKED BY SHRIMATI JAYA BACHCHAN, TO BE ANSWERED ON 28.12.2017 REGARDING “SCHOOLS FOR MENTALLY CHALLENGED DIVYANG STUDENTS”

Statement showing details of special schools being assisted under Deendayal Disabled Rehabilitation Scheme (DDRS)
 
	Sl. No.
	Name of State 
	Number of special schools assisted under DDRS

	1.
	Andhra Pradesh
	75

	2.
	Andaman & Nicobar
	0

	3.
	Arunachal Pradesh
	0

	4.
	Assam
	3

	5.
	Bihar
	6

	6.
	Chandigarh
	0

	7.
	Chhattisgarh
	5

	8.
	Dadra & Nagar Haveli
	0

	9.
	Daman & Diu
	0

	10.
	Delhi
	8

	11.
	Goa
	1

	12.
	Gujarat
	4

	13.
	Harayana
	15

	14.
	Himachal Pradesh
	2

	15.
	Jammu & Kashmir
	1

	16.
	Jharkhand
	1

	17.
	Karnataka
	5

	18.
	Kerala
	36

	19.
	Lakshadweep
	0

	20.
	Madhya Pradesh
	13

	21.
	Maharashtra
	17

	22.
	Manipur
	17

	23.
	Meghalaya
	5

	24.
	Mizoram
	2

	25.
	Nagaland
	0

	26.
	Odisha
	28

	27.
	Puducherry
	1

	28.
	Punjab
	9

	29.
	Rajasthan
	15

	30.
	Sikkim
	0

	31.
	Tamil Nadu
	12

	32.
	Telangana
	23

	33.
	Tripura
	3

	34.
	Uttar Pradesh
	38

	35.
	Uttrakhand
	1

	36.
	West Bengal
	25

	
	Total
	371




